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Dated: 12.04.2017
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After discussion, it is hereby directed that the Respondent No.1 Company shall

maintain the status quo in respect of the "Share Holding" of the Respondent

Company and there shall not be any alteration in the "Share Holding Pattern" till

fufther Order.

However, the Learned Counsel of the Respondents has also given an undeftaking

that there will not be any change in the "share Holding Pattern" existing as on

date.

The Respondents are directed to file Reply on or before 24.05.20t7. A copy to

be serued in advance on the other side. Thereafter a Rejoinde r, if any , can be

filed within Two Week's time.

Let this matter be listed for hearing on 15th June, 20L7. Registry is directed to

take note of the amended date.

M.K. Shrawat
Member (Judicial)
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